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Maternity Benefit Act 

2273. SHRIMATI GEET A MUKER-
.JEE: Will the Minister of LABOUR 
be pleased' to state: 

(a) whether Government are aware 
of the numerQus loopholes in the 
working of the Maternity Benefit Act. 
1961 taking advantage Of which the 
·employers deny the maternity relief 
to thousands of women workers; and 

(b) if SQ. whether Govlf!rnrnent are 
considering accepting the recommen-
dation made by the Status of Women 
Committee and supported by the 
leading women's organisations that 
the provision Of maternity relie'f be 
('nsured by levying contributiOn from 
employers and the fund administered 
On the pattern of thE' Emp1oyees' 
State Insurance Scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) The im-
,plementation of the provisions of the 
ivlaternity Benefit Act, 1961 in estab-
lishments other than Mines Or Cir-
~uses is by the stat.e Governments 
who are the appropriate- Govern-
ment under the Act. No major loop-
holes in the working Of the Act have 
come to notice. 

(b) The recc>IJUnendation is under 
conSideration. 
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2} % of FOB vaiu(" of equipment 
and spart"s to Tata' Ltd. 
London. vid(" RBI's Letter No. 
EC/CT/233-5i-H-78 of 4-1-78. 
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2275. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of IN-
DUSTRY be pleased to state: 

(aJ whether relaxations were made 
in the restrictions regarding MRTP 
in expanding industries and 

(b) if so, the details thereof? 

THE MINSTER OF STATE IN 
TrtE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b) Government has not 
softend its approach to larger private 
~ector undertakings Government's ob-
jective, however, continues to be the 
optimum utilisation of capacity, and 
the maximisation of production, with-
in the framework of Governments 
socio-economic policies, 

Towards this objective, Govern-
ment have announced that a li5t of 
34 industries (among which are in-
cluded industries which are of core, 
basic and strategic importance to the 
national economy or are linked there-
with or are export-oriented) wou}d 
be permitted automatic growth at the 
rate of 5 per cent per annum limited 
to 25 per cent in a ftve-y(..ar period 
Dominant companies would not, how-
ever. automaticallv be able to avatl 
of this facility, There cases will tie 
consid "red under a streamlined pro-
cedure, under the relevant provisions 
of the MRTP and Industries (Deve-
lopment and Re~lation) Acts. 

As part of maximising export-ori-
ented production exports would be 
exdurien whil'" ('omputing "domi-
nance" under the MRTP Act. 

!';l1rvevOf Cl"i.,,"'S ~ Women 

2276. SHRTMATI PRAMIT.A DAN-
DAVAT'J":' Will the Minister of 
trOME AFFAIRS be pleased to state: 

(a) whether Government have 
take" any stens to mak~ a compre-
hensive survey of crmie!9 again. 
wom~.,: 

fb) whether a proiect study has 
bee" unfio.-talr~ bv the Bureau .k 
Police R"seareh and Development i1it 




